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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

# CNR No. DLHC010307152026 

+  ARB.P. 1168/2026 

 HITECH COMPETENT BUILDERS PVT. LTD., .....Petitioner 

    Through: Mr. Udit Seth, Adv.  

    versus 

 

 ENGINEERING PROJECTS (INDIA) LIMITED & ANR. 

.....Respondents 

Through: Ms. Kanupriya Bhargava, Mr. 

Pranav Goswami and Ms. Palak 

Goel, Advs. for R-1.  

 Mr. Shivam Shukla, Adv. for 

R-2.  

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER(ORAL) 

%        16.09.2026 

1. At the outset, learned Counsel appearing for the parties agree 

that, in terms of the relevant clause of the contract between the parties, 

the parties are required to first attempt conciliation before invoking 

the arbitration mechanism. 

 

2. Accordingly, Petitioner seeks leave to withdraw the present 

petition, with liberty to approach this Court as and when situation 

arises.  

 

3. In view of the aforesaid contractual stipulation, the parties are at 

liberty to undertake the conciliation process in terms of the contract.   

 

4. The present petition is accordingly dismissed as withdraw. 

 



 

5. Leave and liberty as aforesaid, is granted.  

 

 

 

OM PRAKASH SHUKLA, J 

SEPTEMBER 16, 2026/gunn      
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